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Centra! Administrative Tribunal , Principal Bench

Contempt Pet 1 t Ion No.66/2000 in
Qriaina! Add I ication No.2801 of T997

New Delhi , this the 22nd day of February,2000

Hon.' b I e Mr . S . R . Ad i ge , V i c-e Cha i rm.an (A )
Hon'ble Mr.KuI dip Singh,Member (J)

Govt. of Ind i a Photo L i tho
Press Kai'machar i Sangh ,
t h o Li g h its
Sec re t a r y.

Shr i L.N.Chakrsvsr t i ,
s/o Shr i A.M.Chakravart i ,
Fa r i dabad ~

{ By .Advoc-a te -- Sh r i R . K . Shuk I a )

Versus

Shr i Ashok Pahawa

Sgc 1 s r V,

Ministry'of Urban Affairs & Employment
M i rman Bhawan,

New DeIh i .

Pet i t i oner

Resnonden t

O R D E R(QRAL)

Bv Hon'ble Mr.S.R.Adiae. Vice Chairman(A)

1 . Hea rd.

?  Shri Shukia asserts that despite the

Tribunal's order dated 3.12.97, respondents are making

"■•-.nrnGt i ons vide order dated 21 .5.99 C.Annexure CP-2) .

n  Rv ni fr order dated 3.12.97, we have made it

clear that whatever promotions are made, vvi I I be

subject to the outcome of this O.A.

u  I n ^h*^ ' i gh t of above, a C. P. wi l l not l ie

hilt in the event app I icant succeeds in the O.A, his.

r l ights wi l l be protected in terms of our order dated

3.12.97.

fi . C.P. rejected. Notices discharged.
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{ S . R . Ad i g^
V i ce Cha i rman C-A )
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